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le Whether Reporters of lccal papers may be allowed to
see the Judgment ? :

2. To be referred to the Reporter or not ?

3. Whether their Lordshlps wish to see the fair copy of the
judgment 2?2

4, Whether the Judgment ls to be dirculated to the other
Benches ?

“Judgment,delivered-by.Hoh‘ble Vicé-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

. GUWAHATI BENCH

e e Or1g1nal Appllcatlon No.185 of 1998
Date of dec151on. ThlS the 2lst day of Aprll 19991"
The,Hon'ble Mr-Justice D,N. Baruah, VLce-Ghairman' -

‘ThevHon'ble'Mr G;L;7SanleinemmAdm&nistrativeuMember'55 !

Shr1 Pr1t1 Kumar Mazumdar,

Office of the Executive Engineer,
C.P.W.D., Guwahatl.

: By Advocate Mr A.,Ahmed.

= versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Urban Development,

"New Delhi.

2. The_DlrectorvGeheral (WOrks)}
C.P.W.D., New Delhi.

3. The Chief Engineer, North Eastern Zone,

C.P.W.D., Shillong.

4. The Superintending. Englneer, C. P W.D.,

.Assam Central Circle-"1, CPWD,

Guwahatl. . : : ;....gRespbndents

By‘Advocate Mr A. Deb Roy, Sr. C.G.S. C.
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 BARUAH.J. (V.C.)

challenging the Annexure 3. order of suséensioh, dated:f
- . N , .1\\

17.3.1997, because of a case pendlng before the CentraI“*A
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}VBureau of Investlgatlon (CBI for short) .’

.,2. . The'Annexure 3 order of suspension

- Assistant Surveyor of Works.(under suspen51on),

.....;AppIieanth
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dated 17.3.1997?‘

was passed on the ba31s of a request made by the CBI by

-Annexure 2 letter dated 21.2.1997.

-suspen51on contlnued for the whole of 1997 and also for
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‘The °~ applicant ~has filed this - applieationy
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. the year -1998. ‘As per‘ Annexure R/8 Offlce Membrandam| . )
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dated‘l4.§.l998 the case was reviewed ,in the'month June
1998. Thereafter therefwas no review of.histsuspension.
*Hence the present application.
3. We_have heard Mr A. Ahmed, learned counsel.for the
applicant and Mr A. Deb Roy,. learned Sr. C.G.S;C. Mr p
‘Ahmed submits that after June 1998 there was no rev1ew of
the suspen31on order. According ‘to the learned counsel
.as per Government instructions it has to be reviewed
periodically, but in this case after'dune 1998 nothing
has been done.’Mr Ahmed has also p01nted out that the CBI,
at whose' 1nstance. the suspension order 'was passed,
intimated the department by ‘Annexure 5 letter. dated
28‘8.1999'that.they have no objection %in,-renoking the
order:of'suspension of the applicant.-Injspite of that
also the Annexure 3 order of suspenSion'dated'lZ,3§l997'
has not been revoked. Mr Deb Roy also submits that 'in
View of the Annexure 5 letter dated 28.8.1999 the
‘suspension order may be revoked. o
4. _Considering the submissions of the learned‘counsel.
for the. parties. we dispose of this application -with_'
direction to the respondents . to revoke the Annenure 3
orer of‘suspension'datedIl7.3.l997 as early as possible!
5. The ° application is accordingly disposed of. No

order as to costs. : :
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